
 
COURT-1 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 
Appeal No. 219 of 2016 & IA No. 470 of 2016 
 Appeal No. 220 of 2016 & IA No. 473 of 2016 

 Appeal No. 207 of 2016 AND 

 
Appeal No. 208 of 2016 

 
Dated: 10th August, 2017 

Present: Hon’ble Mrs. Justice Ranjana P. Desai, Chairperson 
  Hon’ble Mr. I. J. Kapoor, Technical Member 

 

 
Appeal No. 219 of 2016 & IA No. 470 of 16 

 

 
In the matter of: 

M/s Maral Overseas Ltd. .… Appellant(s) 
Vs.   

Madhya Pradesh Electricity Regulatory Commission & Anr. .… Respondent(s) 
 
Counsel for the Appellant(s) :  Mr. Deepak Biswas 
      
Counsel for the Respondent(s) : Mr. S. Venkatesh for R-1 
 
  Mr. M. G. Ramachandran 
  Mr. Shubham Arya  for R-2 
 

 
Appeal No. 220 of 2016 & IA No. 473 of 2016 

 

 
In the matter of: 

M/s HEG Ltd. .… Appellant(s) 
Vs.   

Madhya Pradesh Electricity Regulatory Commission & Anr. .… Respondent(s) 
 
Counsel for the Appellant(s) :  Mr. Deepak Biswas 
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Counsel for the Respondent(s) : Mr. S. Venkateshfor R-1 
 
  Mr. M. G. Ramachandran 
  Mr. S.R. Sharma for R-2 
 

 
Appeal No. 207 of 2016 

 

 
In the matter of: 

M/s Hindalco Industries Ltd. .… Appellant(s) 
Vs.   

Madhya Pradesh Electricity Regulatory Commission & Ors. .… Respondent(s) 
 
Counsel for the Appellant(s) :  Mr. Syed Shahid Husain Rizvi 
  Mr. Zeesham Rizvi 
     
Counsel for the Respondent(s) : Mr. S. Venkatesh for R-1 
 
  Mr. M. G. Ramachandran 
  Mr. S.R. Sharma  for R-2 & 3 
 

 
Appeal No. 208 of 2016 

 

 
In the matter of: 

M/s Century Textiles & Industries Ltd. .… Appellant(s) 
Vs.   

Madhya Pradesh Electricity Regulatory Commission & Ors. .… Respondent(s) 
 
Counsel for the Appellant(s) :  Mr. Syed Shahid Husain Rizvi 
  Mr. Zeesham Rizvi 
     
Counsel for the Respondent(s) : Mr. S. Venkatesh for R-1 
 
  Mr. M. G. Ramachandran 
  Mr. S.R. Sharma  for R-2 & 3 
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ORDER 

IA No. 473 of 2016 in Appeal No. 220 of 2016 and  IA No. 470 of 

2016 in Appeal No. 219 of 2016 and (for exemption from filing certified 

copy of the impugned order) are allowed.  

 As agreed by learned counsel for the parties, list these matters for 

hearing on 

 

25.09.2017. 

 
    (I. J. Kapoor)               (Justice Ranjana P. Desai) 
       Technical Member                                   Chairperson 

                         
ts/tpd 


